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SHRI M.P. SHUKLA (Uttar Pradesh):
What he says should not go into the record.
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[At this stage, Shri Rajnarain left the
Chamber).

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): Sir, before anything goes on record,
I want to say that whatever Mr. Fakhruddin AH
Ahmed has said has been said with full sense
of responsibility. Nothing wrong has been done
in making that statement.

THE CONSTITUTION (AMENDMENT)
BILL, 1970

(To amend article 240 and the First Schedule)

SHRI DWIJENDRA LAL SEN GUPTA
(West Bengal) : Sir, I move.

"That the Bill further to amend the Consti-
tution of India be taken into consideration." Sir,
this Bill seeks to rename Andaman and Nicobar
Islands as 'Shaheed and Swaraj Islands,' This is a
very simple Constitutional amendment that I am
suggesting. Schedule I of the Constitution gives
the names of the States and the Union
Territories and I am seeking to amend that
Schedule where the names of Andaman and
Nicobar Islands appear under Union
Territories; and incidentally article 240 i<
required to be amended.

Mr. Vice-Chairman, Sir, though the Bil
looks like just one of change of name, it ha a
political significance which I shall place befon
the House. As you all know, many great pat
riots of this country, during the British days
had spent many years in Andamans to servi
their penal terms for the only offence of beini
patriots. You know the names of Tilak, Shr
Aurobindo, Savarkar and many others. I pa;
my homage to all those patriots who had beei
to Andamns in the cause of the country*
freedom. It has bcei stited in the Statemen of
Objects aid Reasons that out of revcrena to
them, in mjtmry of those patriots, let th
Andaman Island be named as "Shaheed Dweep'
and Nicobar Island as "Swaraj Dwecp.' Beer'se
of the sufferings of these great patriots we won
swaraj. Because of the sacrifice sup erne
sacrifice 1 should say, of these grea patriots,
we have got swaraj to-day. consistent with our
tradition, we should nam one island as "3h ihe;
I Dweep" and the othe island as "Swaraj
Dweep". Shaheed and Swa raj go together.
Without the sacrifice of the Shaheed, Swaraj
could not have been got.
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Now, you might ask me, "Why have you
chosen these two islands, Andaman and
Nicobar?" I have a spe;ial reason for that. The
special reason is that Netaji Subhash Chandra
Bose visited Port Blair in October, 1943 as the
First President of free Government of India,
what we know as "Azad Hind Sarkar" and that
Government of free India named Andaman as
"Shaheed Dtveep" and Nicobar as "Swaraj
Dweep" and the first flag of independence was
hoisted there.

Now, this is not an event of little signi-
ficance. If we can be proud of Azad Hind
Government, then why should we not honour
the declaration of the First President of In-
dependent India, Shri Subhash Chandra Bose
and why should we go back to the colonial
nomenclature of the Island, Andaman and
Nicobar Islands ? Andaman and Nicobar
Islands do not have any historical significance
except shame and slavery. All that I want to
tell you is that the Azad Hind Sarkar was not
a Government of no significance. In fact,
Shri Bliulabhai Desai in the INA trial built
the case of defence by raising this question.
He said that Azad Hind Government was a
legally constituted government which was
recognised by several countries. As such, the
INA men were not rebels and deserters. This
was their defence and they succeeded on this
point. If for the purpose of the defence of
INA trial, Shri Bhulabhai Desai or Pt.
Jawahirlal Nehru accepted that Azad Hind
Sarkar was a legally constituted government
and that Andaman and Nicobar Islands was a
free land in possession of that Government,
then why the names 'Shaheed' and 'Swaraj'
should be changed ? I am not asking for
anything n;.v. I an givirj historical facts. If
you aceepted Azad Hindi Sarkar and
contended that the INA men were not rebels
or deserters but war prisoners, then Andaman
and Nicobar Islands should be accepted as
free India.

Now comes the question : should we try
to obliterate History should we face the
history ? Are we going to ignore that
brilliant past or are we going to ignore the
supreme sacrifice of Netaji ? If not, then
how can you say that the name 'Andaman
and Nicobar Islands' will not be changed ?
Do you mean to say that the name 'Andaman
and Nicobar Islnds' has more historical
significance than this historical
announcement of Netaji that they were then
in the Shaheed and Swaraj Dweep? I place
this question before this House and I expect
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the Minister to reply to it. Mr. Vice-Chairman,
Sir, this question was raised several times on the
floor of the Parliament. As a matter of fact, I
think this question was raised in the Third Lok
Sabha in 1965 suggesting the 'Andaman and
Nicobar Islands' should be changed to 'Shaheed
and Swaraj Dweep.' At that time, the Minister
concerned said, "All right, don't press it now.
We shall refer it to the Home Minister's Advis-
ory Committee". In fact it was referred to that
committee.

The Home Minister's Advisory Committee,
as you all know, is a purely nominated com-
mittee—nominated by the Government of
India. So that Committee is His Master's Voice
and has no particular independence which we
usually expect from the Government. If the
Government of India was earnest about it, then
the Committee would have been earnest about
it. If the Government of India had agreed to the
suggestion, then the Committee would have
agreed to it. If the Government of India does
not like it, the Committee will not certainly like
it either. This Committee sat on 7-12-1965 on
the basis of the assurance given by the Minister
on 3-12-1965. On the basis of that assurance in
the Lok Sabha given to Shri Kamath, he
withdrew the Bill. He did not press for it. On 7-
12-1965 the Home Minister's Advisory
Committee sat and they said : No, it cannot be
accepted. Thereafter, in or about 1968 I
introduced this Bill. But my term expired in
1970. The Bill did not come up. Then later I
reintroduced the Bill. In the mean time my
friend Shri B. K. Das Chaudhury, a Congress
Member introduced this Bill in the Lok Sabha
in 1969. He was not then in the Congress but in
the Forward Block. His term expired in 1971.
He was elected again as Congress Member.
This Bill was intr idueed by him and discussed
there on 17-11-1972 and 1-12-1972. We have
got two statements from two Ministers in the
Lok Sabha, on that occasion. One was from
Shri Mohsin Deputy Home Minister. He said
and [ am quoting him :

"I will convey the feelings expressed here
by all the Members. If the inhabitants of
Andaman and Nicobar desire that the name
should be changed, we will ourselves bring a
Bill to change the name."

Mr. Vice-Chairman, is there any forum
through which the inhabitants of Andaman and
Nicobar can express themselves ? 1 want to
know from the hon. Minister whether the
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IShri Dwijendralal Sen Gupta] people of
Andaman and Nicobar have any voice ?
Should they express through their nominated
members ?

Then there was another statement by Shri
Raj Bahadur who was then the Minister of
ParliamentaryAffairs. He said :

"I think the mover of the Bill should be
satisfied with the assurance that we will
convey all these views to the Advisory
Committee again and, in the meantime, the
Bill can be kept pending."

He said further :

"The responsibility to persuade them is
bilateral. You should also try to persuade
them we will also try to persuade, if need
be."

Whom to persuade ? Nominated members
? 'Bilateral' means through Government's
efforts and our efforts. Where is the
opportunity ? All these things only show that
the words uttered by the Ministers are only a
big hoax. They did not mean either to
ascertain the opinion of the people of
Andaman and Nicobar islands or to advise
the nominated members.

Or, Sir, in other words, they have advised
the people of the Advisory Committee not to
agree to this. This morning I had a talk over
the telephone with Shri Das { Choudhury and
I learnt from him that the Advisoo
Committee has turned it down again. But
since there was no chance in the ballot for the
Bill, it is still pending and if the Bill comes
up, he will take it up again.

SHRI RABI RAY (Orissa) : Who are all
the members who have been advised not to
agree ?

SHRI DWIJENDRALAL SEN GUPTA :
All the members.

SHRI RABI RAY : You mean the Com-
mittee of the Home Ministry ?

SHRI DWIJENDRALAL SEN GUPTA :
Yes, the Home Ministry Advisory Committee
for Andaman-Nicobar Island. Now, Sir, they
want to show the Advisory Committee as
something different from the Home Ministry
and something different from the
Government of India and also as if the
nominated members of the Advisory
Committee are the only true representatives
of the people of Andaman and Nicobar and
what they will say will be final and what they
will say will be decisive. This is the position
now.

s Now, Mr. Vice-Chairman, Sir, besides this, |
you will also appreciate the fact that from 1950
to 1961, that is, in all these eleven years, this
question of renaming the Islands came up before
the Parliament five times in the form of questions,
five times in the form of resolutions or calling
attention motions and five times in the form of
Bills and, so, this question of renaming came
up every time, whether it was in the form of
questions or of Bills or of resolutions and the
Government has not yet tried to ascertain the
opinion of the people of Andaman and Nicobar.
Now, Sir, I would like to know whether it is very
necessary that the people of  Andaman and
Nicobar should give their opinion or whether it
is very necessary that their opinion should be
ascertained ? Was the opinion of the people—
when I say 'people’, I mean individual citizens—
ascertained when Madras was renamed as Tamil
Nadu or was the opinion of the people
ascertained in the case of Mizoram or Meghala-
ya or Maharashtra ? In these places, the Ass-
emblies were there and the people's opinions were
expressed and the opinions were not expre-
ssed by individuals. But there is no Assembly in
Andaman and Nicobar. You say : "Ascertain the
opinion". How to ascertain the opinion? This is
the difficulty. In such circumstances, keeping in
view the historic announcement by Netaji
Subhash Chandra Bose, we should honour it.
Heavens will  not fall if a little sincerity is
shown. Public opinion, I should say, has been
sufficiently expressed in favour of this through
the Members of Parliament. The Members of
the Lok Sabha, as has been indicated in the
statements of Mr. Mohsin and Mr. Raj Bahadur,
were unanimous on the question of renaming the
Islands.  If they were unanimous and if the
Minister had also said,"I shall convey your
feelings, I shall convey your sentiments," what
else is it if not the opinion of the people ? If it
was there, then it was sufficient for the
Government to say : "Yes, we agree." But, if the
Government says that the opinion of the
Members of Parliament or, for that matter, of
Andaman and Nicobar, where there is no
Assembly, is not a sufficient expression of public
opinion, I do not know what else is necessary and
Ido not know how it can be expressed.

Mr. Vice-Chairman, Sir, I should also men-
tion here Shri N. B. Khare had proposed re-
naming the Island as veer Savarkar and Bhai
Parmanand Dweep. Sir, great revolutionaries
like veer Savarkar and Bhai Permanand have
been there in our country and so also there
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have been many other revolutionaries. I have
profound respect for these revolutionaries
and I should also like to say that any country
can be proud of their sufferings and of their
courage.

Some may say that it may not be possible
or proper to name any particular island or a
country in the name of an individual. That is
true. There are many other revolutionaries
also. So it will be more appropriate if you re-
name it as "Shaheed and Swaraj Islands".

When Mr. Khare was there, we did not
succeed with this Bill. That was not a proof
by itself that the people were in favour of
"Andaman & Nicobar". No, Sir. It does not
mean that the People were not in favour of
this change. It might be for different reasons.
But I would like to submit before this House
that there cannot be any conceivable reason
why my Bill should be opposed. In fact, 1
have a great apprehension that possibly this
Government does not like to accept the facts
of histroy, namely, the fact that Netaji
Subhash Chandra Bose's Government was the
first revolutionary, independent government
and that the .N.A. or that Government made a
contribution to the independence of today
which we enjoy. That's why Netaji has no
place in the Central Hall. Netaji's Government
is not given that position of pride which it
deserves. This Government thinks that re-
naming this place will not be to their political
interest. For them, political interest is one
thing, and national pride is another thing. But
we have reason to be proud of the
achievements of Netaji Subhash Chandra
Bose, and we have reason to be proud of
his supreme sacrifice. He was second to none
in patriotism. He was second to none in
courage. And by his immense contribution
he has added to the glory of our country.
Should we not at least honour him by
accepting the re-naming as "Shaheed and
Swaraj  Islands"? Should we not
acknowledge the fact that 'Swaraj' came be-
cause of the sacrifices of our revolutionaries ''
If we recognize all these facts, I believe there
cannot be any objection from any quarter?

In fact, Mr. Vice-Chairman, Sir, so far as
this Bill is concerned, it will look like re-
naming. But it has a great political and his-
torical significance. As a matter of fact, if the
Government want to ascertain the public
opinion of Andaman and Nicobar Islands, we
have no objection to it. But I should like to
know, how they want to do it ? Where
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is the machinery ? Where is the apparatus? I
want a defin.;e answer from the hon. Minister.
Let them not say that the Home Minister's
Advisory Committee has turned it down. I
would like to know who are the members of
the Home Minister's Advisory Committee ?
How many of: them are nominated and how
many of them are elected ? If they are elected,
I should like to know in what manner they are
elected ? Let us recognize facts. Let us honour
our patriots. Let us honour martyres. Let us
honour the leader of the Azad Hind
Government. Netaji Subhash Chandra Bose.

The question waa proposed.
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SHRI BRAHMANANDA PANDA (Orissa) :
[# = Tm|
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On a point of order. Sir, These are points of
history which are controversial. It was not only
Pandit Jawaharlal Nehru but also Mahatma
Gandhi who shared the thinking that though we
might be anti-imperialist, as democracy was in
danger throughout the world by ths rise of
fascist forces, we should not take any such
action that would put demo-».Tacy in the world
in a difficult situation ... (Interruptions)
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SHRI S. S. MARISWAMY (Tamil Nadu) :
Sir, I whole heartedly welcome this Bill of my
good friend, Mr. Sen Gupta. When I begin to
speak on this Bill I find before me the latest
stamp of late Shrimati Kamla Nehru. I am
really very happy to see this stamp because the
poor lady has sacrificed for the cause of the
country along with her illustrious husband. In
her memory we have issued this latest stamp in
a beautiful form. I am quite sure that this stamp
might even fetch the title of a printed stamp in
the next exhibition.

Sir, my good friend, Mr. Sen Gupta spoke
about the sacrifices of late Netaji. On the 3rd
of November, 1939, I had the opportunity of
being with Netaji for about two hours. On that
historical day he was staying at Madras at a
place called Triplicane. It was a huge nunsion
called Gandhi Peak. We had organised a public
meeting at Marina Beach. The late Shri
Srinivasa Iyengar, who was a Member of the
Central Assembly those days and a leading
lawyer, was his hest. The meeting was arranged
at 6 o'clock. We went there to take Netaji to
that meeting. In those days he
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was called Subhash Chandra Bose and not
Netaji. With great difficulty we procured a car.
In those days cars were scarce and people were
afraid to give their cars. So, with great
difficulty we got a car from one gentleman by
name Shri H. D. Raja, who happened to be a
Member of this House. Then we went to Marina
Beach to address the meeting under the
Presidentship of Shri Srinivasa Iyengar. Just
then The Hindu paper, which is coming out as
a morning paper now, it was an evening paper
costing only one anna, carried a front page
news that Britain had declared war on India.
Then Subhash Chandra Bose said that it was
the finest opportunity for India to gain
freedom. Then we arranged a number of
meetings. He cancelled all those meetings. The
very next day he left for Calcutta and
afterwards no one knew what had happened to
him. For a couple of months nothing was
known. Later we learnt that he had gone to
Kabul, Germany and Japan and to all those
places.

L tell you honestly. Sir, if at all the people of
India were able to get swarajya and if at all we
give any credit to any individual, of course, the
credit must go to Mahatma Gandhi. Next, if at
all, there is any leader who can be put on a part
with Mahatma Gandhi or number two or next
to Mahatma Gandhi, it is Netaji and no one
else. Rest of the leaders can come only as 3rd,
4th or 5Sth. His contribution as such is unique.
In the Indian history we do not come across
another personality like that of Netaji. Sir. 1
hope that he would have read the "War of
Independable' of Ireland. It was in 1936 or
1937. 1 am speaking 4p.M. from memory
because 1 have not come prepared to speak on
this Bill. Roger Casement was a great hero. He
also got himself educated in England. He was a
Bar-at-Law. Soon after his return to Ireland he
joined hands with Eamon de Valera and took
active part in the freedom struggle of Ireland.
Like Netaji, he aiso escaped from a British
prison—of course. Netaji was not in prison
when hs escaped from India. Roger Case ment
was in a British prison and from there he
escaped and went to Germany. The British
police could not trace him. He went to Ger-
many and had discussions with Kaiser, got
some arms and brought them to the shores of
Ireland Somebody in his camp betrayed the
secret, it wim dicovered and Casemen,
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[Shri S. S. MariswamylJ put on trial and later
on he was hanged. Sir, when I visited Dublin
in 1953 1 saw a huge statue of Roger
Casement. The moment one lands in Dublin,
the capital of Ireland, one sees a huge statue
and it is that of Roger Casement. Even today,
on thsir independence day, people there go to
the statue, place a wreath on it and pay their
homage. But we have not done anything of
that sort to that great martyr, Netaji Shbhash
Chandra Bost:.  Also the present generation
has completely forgotten Lokmanya Tilak.
We have a grandson of Tilak here and he is
now raising a memorial for him in Poona, 1
think.  He issued a circular calling for help
from various State Governments and others.
Now we are reminded of Lokmanyaji. Other-
wise we would have forgotten him. He was
the first man to give the clarion call: Swaraj is
ray birth right and I want it.  Then. Lala
Lajpat Rai. When we think of him, what
comes to our mind is the days of boycott of
the Simon Commis;;o:i, how he was beaten
and how he was trampled upon. It is those
days which come to our mmd. Then. V. D.
Savarkar, who can forget his first book about
Indian  Independence -1857 ? In those
days that book was prohibited. We used to
get it somehow and that give us real
inspiration in the freedom struggle. Gradually
we are forgetting one after another and
some day we may see some celluloid stars,
cinema actors and actresses on the forefront
of the national arena. Therefore, my
friend has done a right thing in bringing forth
this Bill to rename  the Andaman and
Nicobar Islands as Shaheed and Swaraj Is-
lands They are very appropriate names
and I welcome the suggestion.  Shaheed
means martyr. It is a very appropriate name.
We should amend our Constitution in
such a manner as to rename these islands by
these names. So far as amending the
Constitution is concerned, my friend, Mr.
Mohsin would agree with me that the
Constitution has become last like a railway
thru-table. A railway tim;-table of 1972
becomes absolutely obsolete in 1974.  The
Constitution was amended so many times to
suit the convenience of the rating party, as
they required.  So, it has become another
piece of paper.

America has got a Constitution which
is 185 years old and they have amended it
only 30 times whereas in the last 26 years we
have amended our Constitution more than
30 times. You need not be surprised, if
anything happens
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tomorrow or the day after or a little later, the
Constitution would also undergo a change.
Who knows what is around the corner ? Any-
thing may happen . .(/Uerruptiori) My friend
from Orissa also may be a party in doing away
with the Constitution.

My point is, so far as amending the Cons-
titution is concerned it is not a very big affair. It
is only a scrap of paper to be printed at the
Government of India Press, to be moved by the
law Minister or his Deputy or the Home Minister
or my friend, Mr. Mohsin, and then there are
people there to say Aye and press the button
and in half an hour the amendment would be
passed and put on the Statute Book. So it is not
a very big affair. In the same spirit kindly do
some good things also. For bad things you have
amended the Constitution so many times. Let
there be a change this time. You amend it once
to do a good thing.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRIF. H.
MOHSIN) : Your party has also supported
many times in amending the Consti-tuion.

SHRI S. S. MARISWAMY : We have
supported it when you deserved support and we
have condemned it when you did not deserve
support. You have amended the Constitution so
many times that the sanctity of the Constitution
is gone. It is not a very big affair now. Having
done it for bad purposes we can do it now for
some good purpose also and amend the
Constitution in such a manner as to include the
suggestion of my good friend here. That is all
what I wanted to say. 1 once again repeat my
support to my friend's Bill.

T ST e o g A, AErEe
Al HTE e AE A, dfee fee @
gw 07 9% 214 ¥ s foom fesit oF faom war-

it zfazma £ o1 W wiET ®
CIE I FARE T e e (i T
o = fadaw g7 @t 57 @ F oA qgi we § A
5 WATET W AT EATHTAAT 94
w4 AT g% &, 77 FE7 9 fam @ Taww =

H1 TTETE

TET %1 IH1 LA 2,

% =4 959 g9 |

qad GEA A A1 gwie T AW A TET 97 W7
s oo ==21% sy A a7 % #andi= g €
gy fe=at & @y @A 9@ af g &7 aman
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TR A1 & A ' fear w0 a@fee fee
dre-efrl Rar off g d S I9 gEEET 9T
wxror TN fom maw 1 e AT e o T A
& SurT WEr a9 W1 OF A< S 15 e &
TR % A9 s3w guia Rar &) S o Jar e
goeTE I 1 e e sRaw W g
waEt F gawl wgiwfa Al € weer g
W T 9 TN R AT 1 5 e W1 HI0 g
wal # fawdt & A e 1 s S ag uE
dfie F Fav oft gumer @@ w1 ot weiafr ¥
fom &% 1 fomt aa9 ggi s Fay a7 97 o
w1 et q¢ wEa T W W BEO &1 FEqAr
®Y 61 Fw sl BT g w9 27 9 R
arx At 3t gAeTAr IS afeaE @ SART wgred
% g ®rf zadt gt g1 awdl |

¥ ey agd Feam afeor o ot § 207 F
A T % ol v o ar @ fad i A o
NS A FEl-HET WA G WIC ART AT I
gafay wafagt wr-var § 1 & avgaw o T gt
FafT fory gdzar gf Wl o T TER Y
et draraEr | ge ey 39T w1 9w S
g1 foarae, dww, waman, ant W AT § 505w
favm =7 & Zay w17 fae) 0% 91 9 1 9uw
fom, o 9 & awir awt @ 6 v e fr
&1 TRt & wAT qAAT AdY weAr wnfed, wiEr
sfemrs & g &1 giEt § e 0 @ e e
a1 8 s a1 e frar e oo R o
& oy 7o Fagrdr v oy of afner wive o Fagrdr
T T T 2T PR sere oy o sgAar ad A
T 2T A I/ gu Wil /K T A § g
frafaai & A o garrex @ w1 @A afaw
are /i faar? ww fazdt v #r o afuw
eqre w41 780 faar | IR Ay, ag W K-
ST 7EE & A & WO qA @E | IAN waAr
ar 5 Faroft gwrrer @ § o ow fagrd 9
o s wee ar | o Fagrd w0 sgar o7
& v Tgegeam & sy o nfagd wF drow
arz 35 fo & fad wre &0 o AN W
STATH AT AR AT AT GATHAE AT T FEAT
ar {5 W & 9 & avg I flt que € gra §
2 @ Sried | F Fre § E vy w7 -
g e wfg o gafed e oo A
R gu A a7 39 a6 7 g9 fan ¥ 35 v
sz e @ &7 Fwra ot Ao wE 7w
AAT AT GRGAZ A FT AT FT AT AT AT
A w
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T s o ar vk R = axfedy #
WY st ATt o fivsz wewr st o qar
a form wqr T Favslt g @ faera
FaETATAER, gOT, IAA §T AF T4 FAT A 9¢
it firer sy o1 P ot gizamwea g ar wrafs
A% 93 9 wga & fag b o o e 6 A
A gumEE A A wree fr e damfy
Faray Ak | o7 shrerm o qfis wfn o F dda &
wafad sww = @y § e o aqul # gy wer
wig & &4t b 7 w71

EAR Aar A guTe A1 W I aareie
T F A T S w45 0w g
W HYE G @1 9T | WA qa e ar
aréara v &) ¢ | |fFT @ g agt T
FET, GTR{ IAFT AAT T AW 0% FAv G w0
T EERT ATEATT A WY i W woere 42
E1 Y oY &1 wwil w17 9 Are 97 T 43 @y O Sy
aréar T Wt WY o oo fora faar wmar e s
FATE 1 WAL & A H e S Er el
Ty ag we a1 s g o wieard 7@ g, s
TR AR BN fAE | WA Ay gens el 3w &
TaAfa® w4 w9 § 1 Afer g WA g o
A HO AT I AT AATAT A7 04T & WA XA
#1 7€ fift #1 i soar A Ear swdwrwr @Y
FfFrst q@ | v 9w it famy § qav vl 4
afcem ag gan s smal S7ar fomr st smdvr 9%
& fr arar a7 s s fer gwre aform g2
g v, Wi we wdg frard dar 3

g A g ez Ar, Frgi av g ey
& WA & e § "o, faga, wewm e
frare wifs o2-g2 sl & s frar 9
WU T qgi W FEE wawar s waa s )
9T HITRT W7 WEAT SO 61 HIGAT WA gy ar
T i fF A @y &1 agh § uT 0l § A
&1 g o fa &mogar &0 wewWA & A A
fa FeaTg & 50 I WEATT TFAA T T faan
FIUR A S Agr ar fE areEd f w -
HaaT HIETAT 4, 28 S 6 S1E-9E gl & fAar
&, fawr wae A1 wT AFA § | g W a4
T qgf & W9 & H43 | 9T §8 $eA a9t
A ag W1 weam o £ 2, wigh 9% gATt wErEl
% @7 § eyaaT 1 0% Jar g fage, oF qaar wsam
forar mar, Ta% @49 §F @t A9y fa@w v d
FO wETAE A1 | qw arg a4 fw s
frRTare & o1 21 § & Wi eaaaar & shwe §
o qui # fad g1 | 3w A, I det,
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FAEY AT W7 qgT o franfet g arfow feafa, o

9% AT & w9 famre faar o

& ot &7 i1 w1 2@ & o v A gAE At
o & m9d oA fae w3 o gw S g g
sYara & agt 9% gAre 39 q7 w6 Iieas §
guTe fafy wrag weft o agi qv afeas &1 Wi
AR € A9 ¥ SwE FO A § o g ey
gt &Y #17 agt § W g 9w /) fioi 7 &
for ¢ o T § o ot o
& amwd 278 § 1 dfe @ fro 07 § ot oo g
sl wfaFw i d, agt o §9 @ T gz
SET, AATNIT TEA| 7 WY T GHT F AWrAe W w
e imar w1 6 & g9 AT wid frgi gard
qyE /& wfrwaer fem oY 30 awT Aw &
w32 famm G € afer wa wtana #t am
& 7 gt fadw wat ddvafoar @rwe wir ¥ wte
FEA  Fd & awaar fear 0w
wr Al nfed frsemfom frared v & saqw
HWET A8 A G a7 w7 wfaww a7 3@ e wewn
TE EN Y W &1 wewnt arer ar W
% wiraew & (el wwre w1 70 37T T ATET AT
TF A W1 § favg w7 & %7 e a7 oz fE
RN A 27 D gwE ¥, w@ ww
fam sz @ & & dweiat som #HE ke
WEl gAY wem 4§, o Aval w1 gwAr
wEl & A | wEE e A O AT § W 9
a0 frar &3 & agi & At o e frafy &
areqw 21 AT, weHr oY awdr,  waEiaT wWai A
oz A wwdr o § Y 3 mwten oy owfaa
@, 9w 7T ae fafa w3 § ool g
FHTE T § WAAT WHHl 9% 7 894 £ W
BIZ-B1Z waril i} 51 b gz off & AT 4 59
9 v 471 TEN ad § 9V I gAE Wud Fre-
& T T I AW AT GAT Z2T T OO AT A
A @ F 0 WA wEAr & fw v A o i
& gyfaw fawra 57 gfe & oy ara SY wavw e 4
@ & o 0T & wEe A0 AW v & ey i
&1 a1 @wEl F =Y g, 7 A1 azi 47 a7 qv §
ar {uz W, I aitas are Ayt & g9
W1 OFR ) AT AT AT AT ST A T AT,
am w1 favm =v & g emw TEAr
Tifzo

Fauaarz 6 gz 9 wdt st aafer @
T o7 faa v gy fAfima =1 § ond a7
A T )
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w1 ara a1 & favm s & g S
az oz & fr a7 0 weEwa-fasae & d §, €
gTE AW F qitzA % fAd aga wed FEarawa §
sefaw gfe & famd gere e weeem-frerare
# SR-ER 91y §, WA f Oy o W § W
apdt i e g gy dfer @@t wd w®
fordt e g sqa FTAT GRATE | WO WO HIHTT
&1 1t &1 fawr w7 Sl @ A A0 s A
# fip W@ wwdt wgrw & g1, W foma & €L @@
#1 A agi qgwd & § I9A A6 arAl 9% arand
wud, frad wfwe & wfor wm 39 @61 & w27
i AT Azt gl S faafaal & ang wrefrrEr ¢
dvF el 71, @ ot 97 A ¥% f gw o @i
w & arafes § 1w A gt e glon qameit 75
1 77 a7 wAT Tl @ W AT ARy & fe
swre A wif AT ar Agran | afew & a1 oF fadm
T g W W Fgan ¢ 5 gard @ af 6 g
a7 gATC FAEEA WEAA ® U ka8
o waffar &1 31w 1047 ® A v
WA & w7 0% A§ g1 A wid @ 0w
# ot o adr g B, €AH gAIC AN § A
Fanfaddi & qrrand w@f, e 78, T AW &1 G
& aEA qT szwrr T, fFa wwe A gaE el 0
U W K leg FATAT AT | A wgAr § s ww A
FAATTT AR AL T TAAF] 6198 T G700
fraré WA, faad Fve a9 f& garar @
g wré ¥, W A & 09 fEas a@
aferarait 91 qrwfa & # e 7T gardi-gane i
ATFCEH FA GAET A 73 W1 war T faar e w
wHTZ 1A% Al frymafa F gariin 7 e
S0 W W owoer Agear | X A g S o
SHIT R ATAAT 9A9T WA Fiigh

¥ auet faa o fader @ @ar & fysus
A wgwa waw §, Afpy & A arer @y qeEA
AEAT § | o wuraa ag § fe O s A wr
arw ‘i e Ty W) @ v p R
fasdT WY WrEET Y ORAEr 3, wTw A9 agt 9
fafanza giferza dYe i AfeEs ol F9a %
AT TATHY § FrAt €Y qraerT @ §7 A6 9o
A AT 2 gt ST @ E G qHar W
fi @zl SRy 39 A 0 ofad fem woo o
s & e gard we srdiaan 1 O 777 9
arfe Y, WY g I Arfgd oA AE 25 W
# W1 IWT T ard, weaET GATHT AT a7 R 6
FagAl &1 G007 ®7 TG ATH WIEATT ARTHT & ATH
T TH A qFA 71 F gy a7 feeet A q= wed An
aay,  afw gw wewar-faarars €1 fams s a7 =i
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w7 g 3 T4 ol o g & s 9 @O AIT
wr A “wgrE A wyr iy, A d-agE w1 A
e S T 4§ onR aagi & we W
w7 g | & Faw ag g § e Q2 s fad
ur @rdtAar w1 tfagm faar mar 8, w@@ A
atgewT 7 FE-H150 F sraq sudA fwar, Wt
ATAT ATHYA Y T, Wi W FEL AWAG, T
WHT BAIR ETHAT T & aarfaar @ adt
el § sfraa sy fen, go e v am “wdrg A
T W | G 3RTT F gL &0 w1 vdlAar w1
eafory sfrge foar gwr @ af O 33w
wigdt @ fo v wiir A g aw @ W A
o4 el ST o et o Fag it g g fe
HEHTT WO AE SqFeqt 5 a7 A g AT Ar
A1 &1 AHT G T AT AGA WIS I AUH FAR]
T2 9AT 1 5 6 10 20 § wandEa & qad 7 A
# faasr arad, et sfomeat vt ez |2 £
B AT 1 a0 FEAT f, B1E-BE AT K1 A9 9T,
forr T O TR § wea § 39 oW #1 2aA F fAg
may, fadw &9 § &1 39 69 €0 F 0w g9
form w0 § eagy A afaTw R @ 6
wgi et &4 Zar i ow Owwmm g Wi A
faaya AT WTETH F FS AR AT AT GHAT 97 |
T §o 9 Ag fzan & 91w F R
Fasufed 4 WO (19 & 9191E W saeta far 4t |
FqE1 3@ W wewT Agm G gf o e gf
f¥ w0 €151 & OF-UF T4 F F G TG FF |
§ g9 waT9 ®1 W TAA TAT TG0 wEIE H1 GRAT B
FAT GT FAEHTAT AAT 97 1 19 % 457 9 98 TEAr
o it edi AT gE B, T TCE A A 0 o
afear fom | %4 2 w1eg o T@r wwAA 1 S
€ gt W7 ETaAq 4T & REl T AT @ FLAA
FARTRT ATAT 911 7 Ha61 T HTEATCIT HT ATATE
w1 gfergre gATC AT AT gL A 1 WA § o
& &t g o wgan f fr W G sfe § g
wgrirgr i drar A9 W@ W@ A
qq v fafeas &7 & "qn & g s e
gt fis o s & afaarl, fam qavfa & ag @@
AN gAT #, TAR QT ® A9 AR F€

wid wwer #gr ofEdd S g
f& 12 QAT AT FT AR WEE AT @ faay s
o1t foad Mg § 9% AT &aed {9 @
feear s, Agh oF wfaw T W FEFCEs THW )
&3 wrea TR A o1, 9w fmg e & | w5 wm,
A AT 1 B WL AT AT Far ®7 & Fgan qngan
g A W N T &7 699 QT ST w1 9
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a1 famR § awg & fEare ar ) W@ farmye
w1 #ifefoz oo v gm0 TR A
w5 9 N wamr 9y vy b odeoms
UFE FTE T | W G AT A wrw figw wva A
&fwt ¥t w3 Foar o @1 exdmar @ A o
qF FOF W A T W47 w1 i o v, Afe
ArEwrgAzA A 3 ot fray Faay oz freqre e faa
WYT WIS % IANT 6T & aer 90 fear o war
¥ 30 & i fam ot snar ar g awg 77 @
AT gAT 47 I Fam ot AT Wi frod § ar
T &t it feafy g g ot g arrar | @6
® AT #7 Wy A w2 fad o fange
1 57w fada wedt & wvna § & wrorwew
IARATH 2 U ww; Fa 3 o0 s fwan £
FqJAT AT NI A F TR H1 (HT argy wwAr
 o1E fevr & 1 o Fange e wirer e
warfaa g 7 @ s | oft o A v e
HYHTC N T H g G HAw & w0 g g
TN AT | 97 T T AR WA A0 K 5w
WA § WA A g, A Afrow fag oA
agi &350 # A M AP AEIE ) el @ndad
1 ey ¥Frgre o g &, Wt Wy g 9
AT 419 "rans e A & dfrwi o aEn fam
A, A7 TAHTH R G FIA | (GO0 T
w1 wrafe 1 gt s wiey aeere fae & W
w1 35rd | & gaaa § gad wre Wi farge s
#1900 939 Aa $41 wqriaq g i 1 @ 9w
w1 famyge aw ® arg fafewr =y @ g
o weEl § A g fom @t faFw A e
A o1 geary IJufeaa far &, 2ad 9% derga 1
|arq # AT qAAA T E

SHRI DWIJENDRALAL SEN GUPTA
Please give your amendments. I shall accel
them.

SHRI SALIL KUMAR GANGULI Sir,
you have heard how stubbornly the Goverr
ment has been resisting the change in the name
The Government is very anxious to preserv
the names which are symbolic of British iff
perialism and reminds everybody every time ¢
the existence of the gallows and the Cellula
Jail in the Andamans. They want to preserv
all these things to the utter disregard of pr(
serving the original inhabitants who are no'
less than a couple of hundreds, who are def
rived of all kinds of benefits of modern civil
sation and who are getting gradually extintf
They are very, very conscious and respectfi
about the so-called public opinion of the res
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t SHRI SALIL KUMAR GANGULI ]| dents of
Andaman. The present original residents of
these islands were sent to the jails there at some
time and they now inhabit the jungles and are
yet to see the light of civilisation.  Their
number is dwindling.

The question of public opinion and the
question of amendment of the Constitution
have been raised as if because of this amend-
ment the Government will be in great difficulty.
Sir, under article 368 we find there is a pro-
vision for amendment of the Constitution. But
so far as the change in name is concerned, the
Constitution provides in clause 3 :—

"Parliament may by law—

(a) form a new State by separation of
territory from any State or by uniting two
or more States or parts of States or by uni
ting any territory toa part of any
State;

(b) increase the area of any State;

(c) diminish the area of any State;

(d) alter the boundaries of any State,

(e) alter the of any State;

Provided that no Bill for the purpose shall

be introduced in either House of Parliament
except on the recommendation of the President
and unless, where the proposal contained in the
Bill affects the area, boundaries or name of any
of the States the Bill has been referred by the
President to the Legislature of that State for
expressing its views thereon within such period
as may be specified in the reference, or within
such further period as the President may allow
and the period so specified or allow has ex-
pired."

This makes it clear that the President,
even if he wants to change the name of a State,
has only to elicit the opinion of the concerned
Legislature. But he is not bound to accept that
advice or opinion. Now, Sir, I will read the
Expla ution which is very interesting.

"Explanation | In this article, in
clauses (a) to (e), "State" includes a Union
territory, but in the proviso, "State" does not
include a Union territory."

name

So, in the case of change of name of a Union
territory, no provision is there for even ascertai-
ning the views of the Legislature. The Central
Government or the Parliament by its own
motion can do it, subject to the recom-
mendation of the President, which is, of course,
in the hands of the Union Cabinet. Then
Explanation II says :
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"The power conferred on Parliament by
clause (a) includes the power to form a new
State or Union territory by uniting a part of
any State or Union territory to any other
State or Union territory."

Article 4 reads ;

"Any law referred to in article 2 or
article 3 shal 1 contain such provisions for the
amendment of the First Schedule and the
Fourth Schedule as may be necessary to
give effect to the provisions of the law and
may also contain such supplemental,
incidental and consequential provisions
(including provisions as to representation in
Parliament and in the Legislature or
Legislatures of the State or States affected
by such law) as Parliament may deem
necessary.

2. No such law as aforesaid shall be
deemed to be an amendment of this Consti-
tution for the purposes of article 368."

The present Bill moved by Mr. Sen
Gupta will not be treated or deemed as an
amendment of the Constitution for the
purposes of article 368. A bare majority of
each of the Houses is sufficient. Parliament
has been given the right to change the name of
a Union territory by lav. and no provision has
been made for even consultation with the
Legislature concerned. Now there is no
legislature in the Andamans. The public
opinion on which the Government very
strongly relies is the public opinion of the
immigrants who are of recent origin there.
The real puLlic opinion of the original
inhabitants of Andamans who hide in jungles
can never be elicited. Perhaps they do not
know even to-day what these islands are
called by the outsiders.

Sir, it is a great pity that while they want
to preserve the names reminiscent of British
imperialism, they do not want to preserve the
trade union rights of the workers. They do not
want to preserve the cultural heritage of the
tribes; they do not want even to preserve the
very existence of these tribes, about whom the
Government is very callous. The only thing
they want is to stick to their obstinate effort to
preserve these names perhaps because of a
malicious desire to undermine, as some hon.
Members have suggested, the very memory of
Netaji Subhash Chandra Boseand other
martyrs. Perhaps they think it is they and their
predecessors who obtained independence by
signing on the dotted line as suggested by Lord
Mount-batten, in their anxiety to climb to the
throne



121 Constitution (Amdt.)

of Delhi. Sir, to-day if this House by a bare
majority, even with, this small attendance,
passes this Bill, it can go to the other House
and by a bare majority it can be passed there;
and subject to the assent of the President, it
might become law. For that purpose, no
elaborate arrangement or procedure for
amendment of the Constitution as envisaged
in article 368 would be necessary.

Sir, I support this Bill and I ask my hon.
friends on the other side to forget about party
lines and rise above....

SHRI N.R. CHOUDHURY
(Assam): Where is party-line here ?

SHRI SALIL KUMAR GANGULI:
If there is no party-line, 1 hope hon. Members
from both sides would support the Bill and
help to make it law.

SHRI K. CHANDRASEKHARAN
(Kerala) : Mr. Vice-Chairman, Sir, from an
emotional aspect, from the aspect of perpe-
trating the country's struggle for freedom, the
amendment that has been suggested is indeed
a Welcome one.

I have heard with attention and with great
education to myself, the speech delivered by the
mover of this motion detailing particularly the
history of what has transpired in this regard
earlier. Reading in between the lines one
cannot help feeling that the Government is not
opposed to a legislation of this nature. But
Government had been playing hide and seek.
Ours is a nation predominanlty ruled by
sentimental and philosophical conditions and
probably more than anybody else the
Government knows that, and without any in-
tention of insinuating Government, [ cannot
help but state the fact that the idea of Govern-
ment is to purposefully exploit these sentimen-
tal aspects for itself at points of time to be de-
cided by Government themselves. Legislations
of this type are often brought by Govern--ment
at times when they want to cover up their
failures and their weaknesses. It has often been
stated that this country has won political
freedom 27 years ago but the country is yet to
gain its economic freedom to solve the eco-
nomic ills that the country is suffering on a
nation-wide basis. Therefore, at various points
of time various things are resorted to by Gove-
rment. We find in a particular year celebra-.
tions in connection with Shivaji going on. Not
that any on* of us opposes that, but we have

[ 16 AUG. 1974]

BUI. 1974 12

got to state that these are timed by Govern-
ment with a view to covering up the particular
ills of the season. Today the country is in a
low economic ebb. For the first time after the
present Prime Minister has taken charge, I
think her Indep. ndence Day speech was rather
in a very low and subdued tone so that I have
got to tell the honourable Shri Sen Gupta that
it is likely that in this year a legislation of this
nature may be brought by Government them-
selves, because the country is suffering all
round. A look at the picture that the Hindustan
Times has given yesterday would show the
reality of the situation that poverty and
hunger are moving at a fast rate rather than
solving themselves. Therefore, this may be
the year in which some sort of legislations
which would infuse into the mind of the
common man in the country the sense of
patriotism being projected by Government as
they may call, would be brought.

Therefore, the opposition that the
Government may register to this Bill when
being moved by hon. Shri Sengupta, a
Member now sitting in the opposition
benches, might not be there in a few weeks or
a few months when, for the purposes of
covering up the economic ills and
disadvantages that the country is suffering,
they themselves may bring a legislation of
this nature.

Sir, the Cellular jail in these islands
has become a part of history of this nation.
The words "transportation for life" and being
sent over to the Cellular jail in these islands
have become a byword for actions of
patriotism that persons, who were engaged at
the top of the freedom struggle in this
country, had resorted to. Therefore we
require these things to be known to the
children of the land. The generations that
are rising and the generations that are still to
rise should know these things. As the hon.
Shri Mariswamy put it, the statue that we saw
in Dublin or David Roger Casement is part of
the Irish history. The Irish student is being
told of that. But what sort of history is
being taught in this country ? Some Capsule
has been made and the land has been dug up
and placed deep. But we do not know
what is contained in that Capsule. But
certainly when we look into the various
nationalised text books that we have in the
various institutions and various States, we do
not get a reflection of the history as we should
see it. Take, for instance, after 27 years of
freedom, has the attitude towards Hyder All
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Tippu changed ? Is the student being told
today that Hyder Ali atid Tippu are
acceptable? Is the student being taught that
their deeds constitute remarkable instances of
what this nation stood for and ought to stand
for ? It was necessary for the Britisher to teach
Indian students and particularly South Indian
students that Hyder Ali and Tippu were
communal stalvarts. But today we have to see
them as national stalvarts and as persons who
have built a place for themselves in the history
of South India which is a part of India that is
Bharat. What is happening still with regard to
the Mopla struggle in Malabar in the twenties
? The Mao la strugg le in Malabar was a part of
the freedom fight. It was part of the fight for ge-
nerations of economic freedom in a feudalistic
area. It might be there were instances of
communal hatred and communal war. It might
have been that later developments might not
have been as good as they ought to be. But
today the Government of Kerala in which the
Congress Party is associated has recognised that
the persons who were involved in the Mopla
riots in Malabar should be treated as freedom
fighters and should be given political pension.

But the Central Government has not been
able to accept that position. Sir, there are
contradictions. These contradictions have got
to be resolved and it is not good for the Central
Government to take time to see that politically
motivated decisions are taken at politically-
needed times. I would, therefore, request the
Central Government to take an objective view
so far as legislations of this are concerned.
Thank you, Sir.

SHRI SANAT KUMAR RAHA (West
Bengal) : Sir, this is not a very novel Bill and
this is not the type of Bill which is coming up
here for the first time in this fasion. I think we
have had already several renaming Bi Us such a
the Lakshadtveep Bi II, the Karnataka Bill, the
Arunachal Pradesh Bill, the Meghalaya
Billandsoon. So, Sir, I think this Bill has
nothing to do with politics and nothing to do
with constitutional matters as such. I think this
Bill is a very simple Bill, a very harmless Bill,
harmless so far as any party is concerned. I
think. Sir, this Bill, on the other hand, recalls
to our mind the days of patriotic struggle
which was unleashed in India against the
Birtish. I think, Sir, in future, if any such Bills
come up before us for renaming toy part of toe
country,
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for naming any part of the country after the
martyrs and fighters for freedom, we should
be prepared to do so.

Sir, some of my colleagues said today
that our Constitution is like the railway time-
table. 1 think this is wrong and this is a
wrong conception about our Constitution.
Sir, to me, the Constitution is not a Gita, is
not a Koran or is not a book of dogmas,
religious dogmas. The Constitution is meant
for the people and for the administration of
the country and for making the people have
their own rights fulfilled. So, I think that the
Constitution can be changed and the sanctity
of the Constitution can be maintained even
after changes to it consistent with the desires
and aspirations of the people and the
transformations that take place in the society.
Therfore, we have to view the Constitution in
this light and should not describe it as a
railway time-table. Sir, the name of Subhas
Chandra Bose is very much well-linked with
our freedom struggle, well linked with our
struggle for freedom. Sir, for some time we
had to work with Netaji in West Bengal.
Ideologically there were differences. Some of
the colleagues may criticise any party or
individual ideologically. But here 1 would
not like any ideological differentiations to be
made. I want to recall those days of Subhas
Bose when he was a burning flame, flame of
patriotism and he was the leader of the
freedom struggle. He was having unbridled
and unquenched patriotic fire within himself.
Therefore, this name should be written in the
golden history of India's freedom struggle.

Sir, along with Subhas Chandra Bose we
had to fight, keeping him in the leadership at
the time of freedom struggle launched in West
Bengal in the name of the Left Consolidation
Committee. When Subhas Bose was not liked
by the so-called Congress leaders at the top, he
was not allowed to become the President of
the Congress. At that time, we all left parties
had to fight in the name of the Left Consoli-
dation Committee and all the parties had to
come together to fight for the national libera-
tion. Such was the period then and Subhas
Bose thought that Indian freedom struggle can
be finished and Indian freedom could be
achieved with some foreign aid. That was his
vision and that was his burning desire and
some times he also expressed the view that he
would have had we take help fx»m the Soviet
Rutita.
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So he had some idea that Soviet Russia
in this world is the only country which can
help really and sincerely the freedom
struggles of India. These are the old
memories regarding Netaji Subhash Chandra
Bose, with whom we had to work in West
Bengal in various spheres of political life.

Sir, though we had many differences
ideologically, our common aim was freedom,
and freedom struggle was our only asset to
achieve that goal. Netaji Subhash Chandra
Bose was the highest asset and the inspiration
to freedom struggle, for the Indian youth, the
students and the toiling Indian people.

Sir, this amsndment requires some
amendment of the Constitution. My
colleague, Mr. Ganguli, said that if the
Government wants that the Bill be accepted,
if the Government thinks that this is a
harmless Bill, why doesn't the Government
assure this House that they will consider
bringing forth a Bill to rename Andaman as
'Shaheed Dweep' and Nicobar as 'Swaraj
Dweep'. What is the harm in that ? I think in
the minds of our leaders who have got this
freedom out of the hands of the British—not
through any uncompromising battle but
through some negotiations, though this battle
expedited negotiation—there is the legacy of
negotiations left by the British. In many
spheres of our national life, practically in all
spheres of our national life, we find that the
legacies of colonialism persists, in our
national economy, in our educational life, in
our cultural life, in our political life, and in
fact in all spheres of our life. In fact, we are
all feeling that we need some relief from colo-
nial legacy. So these are the bottle-necks. [f
there had been a revolutionary govern-OlJaat,
this legacy would have been broken within a
day. So I think the Government should think
over this Bill in all seriousness, over the
contents of this Bill, but not. so seriously
regarding amending the Constitution. I hope
that the Government will assure in this House
that this can be taken up for consideration in
future so that the Government may come up
with a Bill to amend it accordingly.

Sir, with these words, I hope our Minister,
1 on behalf of the Government, will assure this
House. And we are thankful to Mr. Sen
Gupta that he has brought forward this Bill and
has given some scope or an opportunity * to us
to recollect the days of Netaji Subhash
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Chandra Bose, to recollect the days of the
liberation struggle and to recollect the days of
'Burning Flame' of patriotism of Subhaifc
Chandra Bose.

SHRI N. R. CHOUDHURY Sir. it is very
difficult for any Indian to oppose th» contents
of this Bill. Also, the way in which the mover
has placed it before this House is very much
impressive. He has argued that to
commemorate the memory of all the martyrs
who sacrificed their lives for the country, these
islands of Andaman and Nicobar should be
renamed as 'Shaheed and Swaraj Dweeps'. He
also put forward a very nice argument that the
late nationalist leaders, Shri Bhoola Bhai Desai
and Pt. Jawaharlal Nehru, while defending the
IN.A. trial, put forward some arguments that
these Islands were the homeland of Azad Hind
Government. By that he wants to associate
these two Islands with the famous Azad Hind
Fauj and also their leader. Netaji Subhash
Chandra Bose.

Sir, by arguing that way, he has attached a
certain amount of national sentiment to this
Bill. So, I do not think we should hesitate to
rename these islands as Saheed and Swaraj
Dweep. By doing that, we can also pay homage
to the valiant fighters of Indian freedom
movement who have made the greatest amount
of sacrifice by forming a national army abroad
and who attempted to march into India in order
to hoist the national flag of India at Lai Qila.
Sir, after 27 years of Independence, if the
Government renames these two Islands as they
were named by Netaji Subhash Chandra Bose.
then not only will they pay respect to the
valiant fighters, but they will also honour the
sentiments of the youth of the country. Sir, 1
quite agree with Shri Raha on the Point that
Netaji is still a source of inspiration to the
Indian youth. So, Sir, I hope that the
Government will try to accept the spirit of the
Bill. It may not be possible on the part of the
Government to accept it at the moment because
they also have certain difficulties. Mr. Sen
Gupta, while moving this Bill also referred to
the argument of the Government that the people
of Andamans and Nicobar Islands should be
taken into confidence while renaming these
islands. Then the question arises as to how we
should take the opinion of the people

SHRI DWUEDNRALALSEN GUPTA :
The Minister is not listening. He has to give a
reply.
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SHRI N. R. CHOUDHURY : I feel that
the Home Ministry has not given due
consideration to this particular issue which
has been ag.tating the minds of the Members
of this House as well as Lok Sabha for quite
a long time. Sir, only referring this question
«o the Advisory Committee which is a nomi-
nated body by the Home Ministry would not
do. The opinion can be taken and also the
opinion can be mobilised if we, the Members
ot Parliament, feel it sincerely and think that
this, renaming is absolutely necessary in the
interegt of r}é‘q;ci(gnal pride and prestige. Sir,

MmH ' terete suggestion and a the
Minister agrees, he may give consideration to
1t.

Sir, there may not be any elected Legislature
there in the Andaman and Nicobar Islands.
But there must be political organizations,
socwl and cultural organizations who really
hold public opinion. Sir, may humble
suggestion is that if a team of Members of
Parliament from both the sides is permitted
to visit these Islands, they can talk to the
people there and mobilize public opinion.
Sir, it is quite correct to say that this issue is
agitating the minds of the people. Several
times, Bills have been moved in the Lok
Sabha and twice in this House abo about this
issue. And some times in the Question Hour
also, it was raised. So, from this, the mind of
the Members of the Parliament and the
nation itself is dear. So, it is a serious matter
to which the Government should give
serious consideration. And I propose that
a parlia-airy team should go there and talk to
the
and mobilize the opinion. AndI
don't think, there will be any opposition
from
local people. The Home Ministry also

'Ik to the people' s representatives
there and come to a decision. Instead to
referring it to that committee, if you take up
the matter
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seriously, if you take some concrete steps, 1 be-
lieve, the people of the Andaman and Nicobar
Islands would not stand in the way of renaming
the Islands. Thank you, Sir.

SHRI HAMID ALl SCHAMNAD
(Kerala) : Mr. Vice-Chairman, Sir, I am very
glad that Shri Sen Gupta has moved a very
important and sentimental Bill today to rename
the Andaman and Nicobar Islands as the
"Shaheed and Swaraj Islands".

Sir, yesterday we celebrated our Independence
Day. Many of our freedom fighters are no more
with us. And we have forgotten many of
ourgreat, great leaders who fought and scrificed
everthing of theirs for the cause of freedom of
India. The name of Subhas Chandra Bose
is not at all remembered today by our leaders,
who are at the helm of affairs of our country.
And if we rename these islands, we would
be paying the greatest tributes to these great
leaders. Sir, there are many, many leaders who
fought for the freedom of our land. Their names
are not at a'l even known to our students and
they are not taught who these leaders are. I
would just remind this House of our great leader
who fought for our land. Maulana Mohammed
Ali. He was one of those who fought for the
independence of . India. He was the President
of the Indian National Congress when Pandit
Jawaharal Nehru was its General Secretary...

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR) : Mr. Schamnad, you
continue your speech next time.

The House stands adjourned till eleven AM
of the clock on Monday the 19th Augusi.1974.

The House then adjourned at five of
the clock till eleven of the clock on
Monday, the 19th August. 1974.
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